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ORDER

C.P. No.28/24l-242/N CLT/MB/MAH/2016
I. L4 Counse] of both the sid

2 Respondent No. 2 is Present in persop and Respondent No. 3 js Iepresented by Ld.
€presentative,

€S are Present,

3. As per the Jast directions 5 reply of the Petition wag to be filed by the Respondent.
4. The Respondent has stateq In the Coyrt that Reply shajj be filed in the course of the
ay.

L) Pentloner, if deems Proper, can file 5 Rejoinder On or before 15 12.2016,

6.  Since Reply is to be filed today, C.p, js oW adjourned ¢, 11.01.2017,

7. The Directiong Issued vide Order dateq 30/09/2016 shall Iémain jn Operation tj]]

er Orders o f
Date: i1.14.2016

Shri M.k, Shrawga¢
Mempber (Judicial)



